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1b} A list of unremunerative bnmch 

liDas in the States of Mysore, Maha-

rashtra. and Andhra Pradesh is at-

tached, but, as stated above, it is tqo 

early to say. anything about the fu-. 
ture of these lines. 

~  No. 
< d) Does not arise. 

Statement 
;,;, 

State Railway Section' Remarks 

Andhra Pradesh Southeastern ~a ada I r Part of this line 
falls in Orissa 
State. 

Mabanshtra Central ~era a era  

Southeastern Satpura Railway Part of this llne 
ralls in Madhya 
Prodesh State. 

Mysore Southern Sagara-Talaguppa 

Myaore Southern ~ anjangud-Chama-
raj.magar 

MYlOre Southern Bangalore Ci ty-

Flag 8tatloa Near Borla Village 
(E. Rly.) 

8OH. Shri C. K. Chakrapanl: 
Shri JYotirmoy BasU: 
Sbri Satya Narayan Smgh: 
Shrl P. P. Esthose: 

WIU the Minister of Railways be 
pleased to state: 

. <a> whether the residents of village 
Barta near Basuldanga Railway Sta-
fum. (E. Rly.) Sealdah DivisiOll1" 
have requested for a flag station 
nearer to their village; 
(b) if so, the action taken thereon; 

and 

(c) if no action has been taken, the 
feasOllS therefor? 

: The MInister of Ra1Iw8)'S (Shri C. M. 
J>ot .. eha): (a) Ye&. 

(b) ",nd (c). The proposal has been 
examined but could not be accepted 
for WlIlIt of adequate justification. 

IDdlllltr.hl Estates for Union Tenttorles 

8691. Shri Hem Raj: will the Minis-
ter otIndustrial DeVelO)IIReRt aU 
OoOIJIIIIllY Afrahs be plaued to Ita1e: 

Bangarapet. 

(a) the number of industrial estatee 
sanctioned tor lite Union Territories 
for the year 1967-68 and the number 
of such-industrial estates-urban and 
rural-which have been completed frOm 
1962 to 1966 in those territories, ter-
ritory-wise; 

(b) how many of such completed in-
dustrial estates of bOth categories have 
gone into production; and 

(c) the number of such estates in 
Himachal Pradesh and the amount 
sanctioned for Himachal Pradesh for 
the year 1967-68? 

The Minister of Industrial Develop-. 
men:t and CompaIW,.' Affairs (Shri 
F. A. Ahmed): (a) to (c). The in-
formation is being collected trom .. the 

er ~d authorities and will be· 
placed on the Table of the Houae. 

H.0'7 bra. 

RE. FOOD SITU4'\T10N IN THE 
COUNTRY 

IIlr. $peaker: About the food situa-
tUm in· the . country, especially . in 
States like Kerala, Benaal. Uttar Pra-. 
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., de8h, Bihar and othertr, instead of 
takin, it up a i~, ~ i  
Notices .... 

8IIri Hem Barua (Mangaldai): I 
have tabled an adjournment motion. 

Mr. Speaker: I am coming to that. 
What I suggest is, instead' of admit-
ting Calling Attention Notices or 
Adjournment Motions about One State 
or another, let us have a tood debate 
again, because if the Parliament 
adjourns we will not be meeting for 
about two months. Therefore, instead 
of separately taking up each State--
Kerala, Bihar, Bengal and so on-I 
am suggesting that on Monday-
tomorrow is a holiday and we are not 
functioning-we shall have a food 
debate somtime in the afternoon-we 
will fix the time, say from 4.00 to 
6.00 or 5.00 to 7.00-80 "that, because 
next week will be the last week for 
this Budget Session-we will" have a 
discussion again on the food situation 
in the country. I have considered and 
re-considered it many times. . Many 
hon. friends from different States 
came to me. I know the food posi-
tion is bad in many States. I have 
received not only Cailing Attention 
Notices but adjournment motions 
also, including those about. food rot-
ting in god owns, some thousands of 
tons of foodgrains rotting. in Delhi 
godowns and all that. , t thought it 
would be better if we discuss all these 
things before we adjourn so that the 
Minister will be in a position to reply 
and tell the House what he will be 
able to do in the coming two months 
when the Parliament will not be in 
session. 

Sbrl Hem Barua: May I submit, sir, 
that my adjournment motion was on 
a very serious matter. It hal been 
reported that 15,000 bagr of wheat are 
rottfDg here in the go4owDs of the 
Food Corporation of India. That is 
because the foodgrains are transported 
from ~1 in open wagons durin, 
this ndnr': ~  This is' crimlDa1 
er ~ e ontlie part of the Govern-

. meat. Who on the one hand, the 

country is IIUflering, the country _ 
facing acute food shortage, when ... 
are going about begging for food,"em. 
the other hand, we are allowing food 
to be wasted and destroyed like ~ 

'. c 

~~ i ~~  
~~, ~ ~ Rmq 

1IiT ~ ~ rn t f.!; wr(t. WM 
~ 'R fc!'m: fir;Irr, ~ ,u ~  t 
~ ~ f.!; Ifln" ~ 'fit ~ ~ ~ (mY, 
~~~i ~,~ ~ 

~~, ~~ ~,~ 

Ji<I1Iffi" 'fT qq;rr ~ ~ ~ 
~ I ~~~~ , ~~ i id  
~a1~~ r rr~I  . 

Mr. Speaker: That i ~ ~ y what 
I said. Let us have if-'at 'ft'lb fag end 
of the day so that if neceiisary we can 
sit up to 8.00. I would also suggest 
to the parties-I ad~ i re the 
parties and therefore I will have to 
ask them to give the names ot their 
speakers-to put up BRllakers from 
the States where there is real scar-
city and not sIIl'PIUtr-'so that the, grie-
vances of deficit States are ·fUlly 
brought out. 

~a ~~ i r 
1 I ~~1 , 

Sbrl V8SIIdevan Nu.. (Peermade): 
That is the specific difficulty that J 
wanted to draw YOW::' attention to. I 
agree that the situation all over the 
country is really bad. But, at the 
same time, some States are facil1l a 
very critical situation. So, Sir, 70U 
should devise some method by which 
members of those difficult States get 
ample opportunities to participate in 
the debate. 

Mr. Speaker: I etftire17 agree with 
h1m. I am myself '8ppeallDg to parties 
to give opporfUhlties to Members 
coming tram deftclt sti&tes:· If the 
parties do 'not do that, I 1tm have to 
do it of my own. 
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8Iarl S. M. BaDerJee (Kanpur): 
Yesterday the question about the 
wheat which is rottin, was raised. 

Mr. Speaker: Why do you want to 
raise it noW? 

8bl'l 8. M. Banerjee: On that the 
Minister made a statement yesterday 
which is inaccurate. Secondly, the 
problem of Bengal is peculiar because 
the rice which was being loaded .... 

Mr. Speaker: He can mention all 
that when he speaks during the 
debate? Why refer to it now? 

Sbrl S. M. Banerjee: Let the 
Minister say 'yes' or 'no' to this ques-
tion. 

The MInister of Food and Apicul-
tare (Sbrl Jqjiwan Bam): Sir, only 
one sentence. 

Mr. Speaker: That Is exactly what 
they wanted; a discussion noW. 

8brl Jqjivan Bam: That will allay 
the fear. I may inform my hon. 
friend from West Bengal that at no 
stage I gave any instruction, or the 
Food Secretary gave any instruction 
to Punjab not to send rice to West 
Bengal. What happened was, in view 
of the difficult situation in Jammu and 
Kashmir, the Food Secretary enquired 
from the Food Secretary of Punjab 
whether they could send some rice to 
Jammu and Kashmir. The Punjab 
Food Secretary said that they have 
5,000 tons when the Central Food 
.Secretary said "send 1,000 tons to 
Jammu". Next morning it became 
known that this stock was broken rice 
meant for West Bengal. When the 
Food Minister there came to know 
of this, he wrote a letter to me that 
uniesl he receives instructions from 
me, he will not send the stock either 
to Jammu and Kashmir or West 
Bengal. I tried to get into touch with 
him, but I could not contact him. So, 
I immediately seDt a message to him 
that th.loading to Wilt BeDJallhoulcl 
_ tinue. . 

Dr. Bana Sen (Barasat): ThI8 
clari1ies one point. Our object in rail-
ing the calling attention Dotice was 
to know exactly why this intervention 
came from the Centre. It is reported 
in newspapers, and the West Ben,at 
Minister has read out a statement from 
the Food Minister of Punjab to the 
effect that this rice which was being 
loaded was prevented from being sent 
West Bengal though it was known to 
to the Central Food Department that 
the commitment from Punjab to sand 
rice to Kashmir was fulJilled and that 
this was the stock that was beiDi 
sent to West Bengal over and above 
the commitment that was made to 
Kashmir. Here, may I draw your 
attention to the fact that on the 4th 
of July in this House Shri Jagjivan 
Ram made a commitment that he 
would ask the Punjab Government to 
send broken rice or whole rice, what-
ever rice is available, to West Bengal 
Therefore, it was really surprising to 
us and it pained us to know from the 
newspapers, from the statement of a 
responsible Minister of another State. 
that such an incident had happened. 
Therefore, we raised this question. 
Now, if there is going to be a discus-
sion, we will raise some other point. 
also. 

Mr. Speaker: Yesterday, some hon. 
Members from Uttar Pradesh also 
wanted to raise the question of food. 
We will have a discussion on this 
subject on Monday for which we will 
fix two hours. Naturally, it will over-
ftow that time. It will depend on 
the patience of the hon. Members, 
availability of quorum and so many 
other considerations. Anyway, I will 
keep the House going till the hon 
. Members are hungry. Already there 
is a motion before me for a ~ 

debate. It will be taken up at 5 p.m. 
on Monda)'. 

Some hoD. Memben: Make it • 
p.m. 

Mr. Speaker: I would have flDd It 
.up for today Itself. But, then, toda7 
is a non-01!lc1al day and Don-ofIlcial 
time will be lost if I ftx it up _ 
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today. On Konday we ·wm have the 
-dilcuuion on the reports of the Com-
,miuioner. for .schedUled Castes and 
Scheduled Tribes. AJJ soon as that is 
.over, we will take this up, whether 
'it is 4.30 or '5 p.m.; because, we can-
..not go on .postpoJ:Ling the other busi-
ness either. ,I hope we will be able 
"to take it up round about 5 p.m. ud 
go up to 7 p.m. I think that wlll be 
.aU right. 

I hope we will be able to finish 
loday Shri Nath Pai's Bill also. It 
:has been dragging on for too 10Dg 
-.and it is blocking other Bills also. I 
bope you will help in finishing this 
'also today. 

'lUS hn. 

,PAPERS LAID ON'mE TABLE 

ANNUAL REPORTS OF BIlARAT HEAvr 

.ELECTRICALS AND HEAVY ENGINEERDIC 

. CORPORATION 

The Deputy MlDJster In tile Mln1s-
·try 01 Industrial DeveJ.opmeut and 

~y A1rairll.(Sbri Bhanu Prakash 
Sbach): Sir, on behalf of Shri 
:Fakhruddin :Ali Ahmed, ,1 beg to lay 
.on the Table:-

(1) (i) A copy of the AJmual 
Report of the Bharat Heavy 
ElectricaIs Limited, New 
Delhi. for the year 1965-66 
along with Audited ACCOUDts 
and the comment!! of the Com-
ptroller and Auditor General 
thereon, under sub-section 
(1) of section 619A of the 
Companies Act, 1956. 

.(ii) Review by the Government 
on the working of the above 
Company. [Plclced inUb""",. 
See No. LT-1826167]. 

1(2) (i) A copy of the Annual 
Report of the Heavy Engi-
neering Corporation LImited, 
Ranchi, for the year 1965-88 
along with the Audited Ac-
counts and the comments of 
:the Comptroller and Auditor 

General thereon, under sub-
section (1) of section 819A of 
the Companies Act, ll1C18. 

(ii) Review by the Government 
on the working of the above 
Corporation. [Placecl In LUI-
rar"/l. See No. LT-1327187]. 

COTTON AND STAPLJ: FJBRI: ~ 
MILLs (RlilGuLATWN 01' WOllKDla) 

SIICOND AlIUNDMJ:NT 0RHa 

The Deputy MIDIster ID the MIDIIt-
trY of Commeree (Shrl Mob, ...... eII 
Shall QIIftSh1): I beg to lay on the 
Table a copy of the Cotton and Staple 
Fibre Textile Mills (Regulation of 
Working) Second Amendment Order. 
1987, published in Notillcation No. 
S.O. 2285 in Gazette ot India dated 
the 4th July, 1967, under sub-section 
(6) of section 3 of the Essential Com-
modities Act, 1985. [Plclced in lAb-
ral1l. See No. LT-1328187]. .. 

S II ~ ~

~  I 9 ~, ~~ 

~ ~17~2 ~  

19671!il r ~  ~ ~ ~ 

~ ~ ~ lIiT mmr ~ IRlt 
tR: 'mIT i 

12.16 bra. 

MESSAGE FROM RAJYA SABRA 

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha: 

'In accordance with the provi-
siOns of sub-rule (6) of rule 188 
of the Rules of Procedure and 
Conduct of Business in the Raj,. 
Sabha, 1 am directed to return 
herewith the Finance (No.2) Bill, 
1967, which was passed by the 
Lok Sabha at its sitting held on 
the 28th July, 1987, and trans-
mitted to the Rajya Sabha for ita 
recommendations and to state that 
this House has no re e ~

tions to make to the Lok SabJia I 

in regard to the laid BilL' _I 

I. 


